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CENIKAL APMlNiaCRAglVE TRIBUNAI*. JABALFUR BENCH. JABMiPUR

Original Application Mo«251 of 20Q2

Jabalpur, this the 15th day of January, 200 3,

Han'hie Mr .Justice N.N»Singh- Vice Chairman
HDn'ble Mr.Sarveshwar Jha- Mertoer (Adimv*)

Bal Ram Pathak S/o Shri U,S,
Pathak, Call Boy, Bina Loco Shed,
Central Railway, Bina. -APPLICANT

(By Advocate- Mrs.J.Choudhary)

V^sus

1. Union of India through
General Manager, Central Railway,
Munbai V «IT .

2* Divisional Railway Manager (p)
Central Railway, Bhopal • -RESPONDENTS

ORDER (ORAL)

Heard. The applicant has approached this Tribunal

throu^ this 0#a« seeking direction to the re^ondents

to treat hira at par with those similarly placed persons
been

as Diesel Assistants, v^o have/enpanelled and sent for

Medical Examination

exteisd him jabe similar treatment. He has also prayed

for consequential benefits being given to him with regard

to jbss seniority and pay fixation after his selection

as Diesel Assistant. The learned counsel for the appli

cant has drawn attention to the orders of this Tribunal

given in OA NO .357/1994 on the 19th September, 1995 and

has submitted that the case of the applicant is covered

under the said orders and,therefore, prayed that similar

benefits could be extended to the applicant also.

2. Keeping in view qi& the submissions made by the

applicant in the Original application as v/ell as oral
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submissions made by the learned counsel of the applicant

particularly seeking extension 0£ the same benefits, as

given in OA No .357 of 1994, to the applicant, we are of
that

the view/at this stage it would be appropriate to dispose

of this 0«A« with directions to the respondoits to look

into the case of the applicant in order to see whether

his Case also is covered under the orders given by this

Tribunal in OA No.357/1994, and if they find that the

Case of the applicant is on identical lines as the one

covered under the orders given in the said 0.a«, they
giving

may considei/the same treatment and consideration to

the applicant also as given to the applicant in the O.A.

referred to above. They are also directed to di^ose

of the matter within a period of three months from the

date of receipt of this order, with this, this 0,A»

stands di^osed of.

(Sarveshwar jhiCT^ (N.N#Sin^)
Member (Adranv •) Vic e '-hairman.
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